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ORIGINAL APPLICATION NO. 595/2022 (L7 \ '/;‘ I L

.- Sy O

IN THE MATTER OI: \' 4 f,:n:g:rq) TENRUPEES " 4

Sarita Singh .....APPLICANT

Versus

State of Uttar Pradesh &Ors.  ceewe RESPONDENT(S)

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE, MEERUT IN
COMPLIANCE OF THE ORDER DT. 09.12.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL

1, dr. N: kSinbn.aged about 53 years S/o
o LATE. SA- P DNSINGH..........................., presently posted as

District Magistrate, Meerut, do hereby solemnly affirm and state on oath as

under:

(hat I, the Deponent in the above captioned matter is fully conversant

4 .

;w:it}i the facts of the case and am competent and authorized to swear the

q pfesent affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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3. That the grievance in the present matter 1s regarding illegal encroachment

over the lake area and wildlife sanctuary situated in the area of Nangla
Gosain, Block Parikshitgarh, Tehsil Mawana, District Meerut damaging

the biodiversity and the environment of the lake and wildlife sanctuary.

4 That this Hon’ble Tribunal vide order dated 15.01.2024, passed an

interim order directing that 107 families whose particulars were

mentioned in the list shall not be evicted without giving opportunity of
being heard and without following the prescribed procedure and

complying with the rehabilitation policy of the State of Uttar Pradesh if

applicable to them.

5. That it is to be submitted that the encroachments have been removed from
the land in question except area measuring 1.95 hectares on which 107
families are stated to be residing.The question as to whether the

encroachers are to be evicted with or without resettlement has not yet

been decided by the concerned Authorities.
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't (4675, %2:6. T.hzit the Deponent has written letter
Iak \(

L tl'ié.'Additional Chief Secretary of Government of Uttar Pradesh, Lucknow

s dated 10.07.2024 and 28.09.2024 to

\/
iy ptt
YO T
\ location as mentioned in affidavit of the Deponent dated 30.09.2024 and

the matter is stated to be under consideration.

NFN - for shifting the 107 families residing in village Nangla Gosain to a new

7 That in furtherance of the same, a letter dt. 06.11.2024 was written by the
Deputy Secretary, Government of Uttar Pradesh to the Commissioner &
Secretary, Board of Revenue, Uttar Pradesh, Lucknow. That the said
letter is in reference to the aforementioned letter dt. 28.09.2024 and vide
the said letter it was requested to the Commissioner & Secretary, Board

of Revenue, Uttar Pradesh, Lucknow to provide a clear and detailed
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report with respect to providing an alternate location for the rehabilitation
of the 107 families.

A Copy of the letter dt. 06.11.2024 has been attached herewith as
ANNEXURE A-1.

That further, the Commissioner & Secretary, Board of Revenue,
Lucknow has written a letter dt. 12.11.2024 to the Deponent. That vide
the said letter Commissioner & Secretary, Board of Revenue, Lucknow
has inquired about the following points in the present matter:

e Which alternative location has been identified for the rehabilitation
of these 107 Bengali families from village Nangla Gosain, Tehsil
Mawana, District Meerut?

e Has the Deponent, selected a suitable piece of land for their
relocation?

That the Commissioner & Secretary, Board of Revenue, Lucknow has

requested the Deponent to provide a clear and detailed report addressing

sain to the Board of Revenue. Furthermore, it was also directed vide

&, théfé/éid letter to verify whether any department has previously allotted

o ’: land to these 107 families.

A Copy of the Letter dt. 12.11.2024 has been attached herewith as
ANNEXURE A-2.

That in response of the aforementioned letter, the Deponent has submitted
a report vide a letter dt. 06.02.2025 to the Commissioner & Secretary,
Board of Revenue, Lucknow. That the said report states the following

points:
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o That due to the reserved forest area around Village Nangla Gosain,
land selection for rehabilitation in the vicinity is not feasible.
Additionally, no suitable land for the rehabilitation of 107 Bengali
families has been found in Tehsil Sardhana and Meerut.

e That the Deponent has also attached a list of 107 Bengali families
residing in Village Nangla Gosain longwith the said report.

e No department of the Uttar Pradesh government has allocated any
land for the rehabilitation of these 107 Bengali families.

o That previously, 407 Bengali families displaced from East Pakistan
were rehabilitated in Madan Soot Mill, Hastinapur, District Meerut,
under employment provisions. That after the Madan Soot Mill was
shut down on 01.05.1984, 63 out of these 407 families were
resettled in Village Bhaisaya Tehsil Rasulabad, District Kanpur
Dehat, as per Revenue Section-6 directives mentioned in the
letterdated 11.11.2021.

e Therefore, it would be appropriate to request the District

N qf"' "~ Magistrate, Kanpur Dehat, to identify approximately 4.00 hectares
/“/‘g P sof suitable land for the relocation of the affected families.
MR }\ Copy of the letter dt. 11.11.2021 has been attached herewith as

J;‘

./ ANNEXURE A-3.
A Copy of the report dt. 06.02. 2025 has been attached herewith as

ANNEXURE A-4.

10.That in light of the above, the Deponent has ensured necessary

compliance in strict adherence to the directions issued by the Hon'ble

Tribunal.

11.Hence the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.
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12.That T state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

[=]

\ O
DEPONENT

' :( VERIFICATION
Venfled at Meerut on this 10th day of February, 2025, that the

7 Gontents of the above affidavit from paragraphs 1 to 12 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

>
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